the hon. Minister should ensure that measures are taken for their protection and proper inquiry is

made against people involved in such criminal activities.

SHRI P. CHIDAMBARAM: Sir, the main question concerns communal incidents in States
and atrocities in States... (Interruptions)... | do not think the harassment of north-eastern boys
and girls will qualify as a communal incident...(/nterrupt/‘ons)... Delhi Police has been instructed
to ensure that all the north-eastern citizens are protected in Delhi and they have taken a number

of measures for their protection ... (Interruptions). ..
Deaths in police and judicial custody

*305. SHRI H.K. DUA: Will the Minister of HOME AFFAIRS be pleased to
state:

(a) how many people have died while in custody of the police or of judicial authorities in

the country in the last one year;
(b) a State-wise break-up of the custodial deaths; and

(c) the steps Government has taken to ensure that people do not get killed in jail or in

police custody ?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI JITENDRA
SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) A Statement indicating the State-wise details of cases registered
by National Human Rights Commission (NHRC) regarding custodial deaths in the country during
the last year (01.04.2010 to 31.03.2011) is given in Statement-| (See below).

(c) As per the Seventh Schedule of the Constitution of India, "Police” and "Public
Order" are State Subjects. It is for the State Governments to take action with respect to crime.
In view of this, the Central Government does not intervene directly in the matters of custodial
deaths, but does issue advisories from time to time, while the National Human Rights
Commission (NHRC) issues guidelines and recommendations. NHRC has framed guidelines for
reporting all deaths, whether natural or otherwise, while in custody, within 24 hours of its
occurrence. The NHRC also calls for various reports for ascertaining any foul play or negligence

by public servants, which may have resulted in custodial death.

Section 176 of the Criminal Procedure Code has been amended vide Code of Criminal
Procedure (Amendment) Act, 2005 to provide that in cases of death or disappearance of a
person or rape of a woman while in custody of the police, there shall be a mandatory judicial
inquiry; and in case of death, examination of the dead body shall be conducted within twenty

four hours of the death.
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Statement-/

Details of State-wise number of cases of custodial deaths registered by
National Human Rights Commission during 01.04.2010 fo0 31.03.2011

States/UTs Police Judicial Defence/ Number of
custody custody Para- cases of
deaths deaths Military custodial
custody death
deaths
1 2 3 4 5 6
1. Andhra Pradesh 14 92 0 106
2. Arunachal Pradesh 0 0 0 0
3. Assam 7 25 1 33
4. Bihar 6 130 0 136
5. Goa 2 3 0 5
6. Gujarat 9 66 0 75
7. Haryana 3 42 0 45
8. Himachal Pradesh 0 7 0 7
9. Jammu and Kashmir 2 4 0 6
10. Karnataka 5 15 0 20
11. Kerala 2 45 0 47
12. Madhya Pradesh 5 79 0 84
13. Maharashtra 31 99 0 130
14. Manipur 1 0 0 1
15. Meghalaya 0 3 0 3
16. Mizoram 2 2 0 4
17. Nagaland 1 5 0 6
18. Orissa 7 48 0 55
19. Punjab 6 90 0 96
20. Rajasthan 2 83 0 85
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1 2 3 4 6
21. Sikkim 0 1 1
22. Tamil Nadu 6 71 77
23. Tripura 1 1 2
24. Uttar Pradesh 15 316 331
25. West Bengal 5 67 73
26. Andaman and Nicobar 0 1 1
Islands
27. Chandigarh 0 5 5
28. Dadra and Nagar 0 0 0
Haveli
29. Daman and Diu 0 0 0
30. Delhi 3 19 22
31. Lakshadweep 0 0 0
32. Puducherry 0 2 2
33. Chhattisgarh 1 36 37
34. Jharkhand 6 54 60
35. Uttarakhand 4 15 19
TOTAL: 146 1426 1574

under police and judicial custody. This amounts to more than four deaths a day. This is a
shameful record of police administration across the country. People think that the judicial
custody is safer than the police custody. Out of these 1574, as many as 1426 died in the judicial

custody and 146 died in police custody. Even judicial custody is not safe in India. Has the

SHRI H.K. DUA: Mr. Chairman, Sir, the Minister has laid the statement of custodial deaths
for the last year in the House. They are horrendous figures. 1574 people died in India in one year

Minister some explanation for this?

SHRI P. CHIDAMBARAM: Sir, the judicial custody deaths include the natural deaths

also...(Interruptions)...

solution. These are all very important questions and we should know what the Government is

SHRI D. RAJA: Sir, | have a small supplementary. ...(Interruptions)... We have to find a

doing. ... (Interruptions)...
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ft Aewe g : R IE RTS8 7 ...(aLH)...

...(«LL*'.MA}... "r_,'.__1 Lo LS e e ! dedes wilda

MR. CHAIRMAN: One minute please. ...(/m‘errupt/ons)... Just one minute please.
...(Interruptions)... S STgYI...(REYM)... Don't interfere. ...(Interruptions)... The Chair
wishes to clarify the position. ...(Interruptions)... Please resume your places.
...(Interruptions)... The procedures are very clear. The hon. Member has addressed the
question to a specific Minister of the Government, and it is incumbent on the Minister to reply.
So, there should be no confusion about it. Questions are not addressed vaguely or generally.
They are addressed to specific Minister. Please go ahead... (Interruptions)...

o} AR IV IRATA : WX, 59 Fe- FIRAd Fa] § Al ...(dLIH)...

MR. CHAIRMAN : That is the end of the matter. STc! FaTel Yo SIfTYL...(aLT)..
it T =% AT : WA Sl T AW < B ©, GATS o1 & W8] Bl...(FALH)...

it quTafer : ST RePrs A frel SATQ..(TaEM). .

7 A T AT : R B9 WA e ] T el . (aET). .

it 9UaR : 98 S1EY ..(FAET)...

SHRI H.K. DUA: Para 2 of Minister’s statement says, whenever there is a death in police
custody or judicial custody, there is mandatory judicial inquiry which is followed by action against
culprits. Can the Minister give the figures how many policemen have been punished for deaths in
their custody, whether in police custody or judicial custody, in the last one year? That figure
should be available to us.

SHRI P. CHIDAMBARAM: That figure is not available with us. ...(Interruptions)... It will
take time. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: The Minister has given an elaborate answer but it is missing
some details. It is a matter of real concern that within a period of one year 1,574 people died in
custody. This may include natural death. | think this figure is upto March, 2011. Couple of
months have passed. Out of 1574 deaths, how many are natural deaths and how many are
unnatural deaths and in the natural deaths, what is the role of the concerned custodian of those
prisoners? At least, you can provide a break-up of natural and unnatural deaths. If you can
provide that, | think, it will be useful in understanding the depth of the problem.

SHRI P. CHIDAMBARAM: Sir, this is based on the statistics compiled by NCRB.
..(Interruptions)... We collect information from the State Crime Record Bureau.
..(Interruptions)... But, bulk of the deaths in judicial custody are natural deaths.
..(Interruptions)... But, | cannot give a break-up of the exact number of natural deaths.
..(Interruptions)... 1t can be collected. ...(Interruptions)... It wil take time to collect.
..(Interruptions ... But, bulk of them are natural deaths. ...(Interruptions)...
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MR. CHAIRMAN: Shri Bandyopadhyay. ...(Interruptions)...
it AT TR AT : A FHTART S, U e

off gumafy : 3T S8 2Vl ...(sT9YT)... Questions have to be rotated around the House.
MY I8 1RV wilel, I8 STST ...(FQE)...

SHRI D. BANDYOPADHYAY : Sir, since autopsy is mandatory under the guidelines given by
the National Human Rights Commission, | would like to know one thing. Out of the custodial
deaths, how many of them died because of body injury and torture?

SHRI P. CHIDAMBARAM: Sir, as | said, it is very difficult for me to compile information
about the nature of the deaths. ...(Interruptions)... These are State matters.
...(Interruptions)... Jail is State Subject. ...(Interruptions)... We can compile the information.
...(Interruptions)... Specific information may be available with the States ...(Interruptions)...
and we are ready to ask the States. ...(Interruptions)... But, | cannot give information about
each State and what happens all over the country. ...(/nterrupt/ons)... It is simply not possible.
...(Interruptions)...

SHRI TAPAN KUMAR SEN:: Sir, will the Minister enquire about it? .. (Interruptions)...

SHRI P. CHIDAMBARAM: We will collect the material and provide it to you.
...(Interruptions)...

#Y SR T 3aTe : [FUTART Sf, A7 S 7 S IfeRre dvest 39 1426 SR AT R,
Y SITETAR AT BT BRUT 37D SH P AN Bl ofedl H a¢ TG+ 1T Bl

-1 A Ted =graTeld = SISt BRI Bl 14 ATl A B<THN till the last breath B 2T
21 H AR 53 S | I8 ST A1Ed § [ fSRad dees! § o fftid $24 &l add §¢

319 9T PIs VAT BT 41 32 8 b ST 70 ATel I 378 I & Pl Sl 4 g &, Il VDR
Ble 31?

SHRI P. CHIDAMBARAM: Sir, there is no proposal under consideration to that effect.
...(Interruptions)...

oY 9 T AT : TR I il B SHMN? A Beb+T bl SUT Tl g1 < 2 Al MY 37T
U TE g0 &, Sa-1 $2F WX 3T BT 7 Bl ol 1 of Fepa & 1 S 90, 95 TF & 1T Sl
¥ 9e g ...(caum™)...

it GuTaf : 319 95 SIS ....(FAH). .
o} R I AT : 31T I T inhumanity Tel! §Td B T &l ...(dLT). .
it U : 39 48 TSI ...(FFETH).... 37TY FaTd I8 G o

oY TR I AT : IT TSUMHAT B ...(FALIH)... AT HAT S b 39 ¥F W 8H F&
BT IR B B

(AT $B AR A& T 3 e Il M)
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